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Date of Decis lr,jyflc %LL&'UO

oA 393/94
Rajendra Kumir Guptz s/o Shri Mand Lal cupts r/o 27, PST
Colcny, Opp.NBC Coal Depot, Shanti‘Nagar, Hatwzda Roajd,
Jaipur.
ese Applicant
v/s.

1. Union of India thromgh Secretary, Ministry of

Informat icn & ‘Broadcasting, Govt . Of Indiz, Central

Secretariat, Wew Delhi.

2. Director Gensral, Doordarshan, Mandi House, New
Delhi.

3. Dirzctor, Doordarshan Kendra, Jhalzna Doongri,
Jaipur.

«es Respondents
CCRAM:
HOM'BLE MR .3 JFLAGARWAL, JDICIAL MEMSER
HO'B8LE M 1T P LLAWAWI, ADMIITISTRATIVE MEMBER

Fax the Applicant eee MrJ.P.P,Mxthur, proxy counsel
fOr Mr .R JHe«Mathur

Focr the Rezrondents eee Mr.iJ.D.Sharma
CRDER

PER HON 'BLE MR .3 JIAZAPWAL, JUDICIAL IEMBER

In thiz o4 filsdu/s 19 ofthe Administrative Tribunis

act, the applicant makes & przver to appoint him onthe post
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his
of Floor Assistant according to/merit by giving preferencs

to him as per the dzcisicn » Jiven in O&4 453 /92, Sanjeev

Kurar Sharma ve Union of India, decided on 11.1.93.

2. In the reply it i= stated £=m that against the
sanct inned strength of 12 posts of Floor Ascistant, five
posts had already besen filled up bzfors issuance of the
advert iserent and the advertisemsent was izzu=2d only to
£ill up 7 posts. It is stated inthe reply that all the
7 posts had already been £illed up from the perscons daly
s2lected by the duly conztitiated select ion committee .

It is further stated that Shri Chetan Prakash, who was
at 3l.Mo.1 in the reserve list, was aprointed as the
candidate at 31l.90 .4 of the main lis£ cnuld not be given
aprointrent due to adverse Police verification. It has
also been malde clzar in the reply that on account of
transfer of 3hri Anurzay Darshan to Shopal, the post .was
filled uap by transfer of Shri Dewan Singh MNegi. Therebore,
no vacancy ex ists for giving appointrent £o the applicant

and the applizant is not entitled to any relief sought for.

3. Rejoinder has also bzen filed by the applicant, which

is on record.

4. Heard the lzarnsd connsel £or the part ies and also

perused the whole record and the <oncerning selectinn file.
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Se It is not disputed that the name of the applicant
was not in the main list, which was prepared f£or aprointment
of 7 candidates on the post of Floor Assistant. On the
perusal of original record it appgears that the applicant
was placed &t 31.H0.3 in the pzzerve list but only Shri
Chetan Prakash could be appointed Adus to ajverse police
verificat ion report against a‘ perscn who was placed at
Sl.Mo.4 of the main list. Az all the vacancies appear
to have bzen filled up, therefore, the applicant,who is
at S1.M9o.3 of the reserve list, has no cai&r; for appointrent
onthe postof Floor Assistant and he is not entitled to

any relief sought for.

6 . We, therefore, dismiss this OA having nc merits

with no order as to costs.
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(N .P .NAWANTI) | (S .K.AGARWAL)
MEMBER (A&) '- MEMBER (J)




